
the House to the serious situation 
obtaining in the medical colleges in 
Delhi as a result 01 the strike of 
medical students. For the last two
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[Shri Samar Guha]
I want that the hon. Minister should 

give an assurance as> to when this 
discussion will be held. Every day, 
we are getting reports from there, 
just a few days before, there was a 
severe storm and all the huts of 45,000 
people, some kind of small polythene 
sheds, were completely destroyed and 
scattered. Every day, reports are 
coming that some people are killing 
themselves by hanging and thousands 
of people are starving there. What a 
horrible scene! There is no relief work, 
no shelter, no food, nothing. Even the 
relief organisations are not being 
rushed to the site to give some relief. 
Is it not a cruel way of killing the 
people? Is that the way of Govern­
ment, either at the Centre or in the 
State, dealing with such a serious 
situation? I want to know from the 
Government. This is a serious matter 
which demands a discussion in the 
House I want an assurance from the 
Government I want to know what 
is the reaction of the Government and 
whether an assurance will be given 
for discussing this matter. This is a 
horrible situation. This is an unbear­
able situation. Hundreds of people 
have already died and are dying. 
Would you, Sir, draw the attention vt 
the Minister concerned to this request 
of mine for a discussion on this 
matter?

MR CHAIRMAN: You have said it 
quite forcefully. But, a& you know, 
the practice is that the Member should 
only confine to what he has given in 
writing Now, it is for the Minister 
to make a statement.

SHRI SAMAR GUHA: I want to
know whether you will draw the 
attention of the Minister concerned 
and 'ask him to make a statement.

MR. CHAIRMAN: A oopy will be 
sent to the Minister.
( i i )  REPORTED 8TRXXE BY MEDICAL c o l -

lege  S tu d en ts  in  D e lh i

SHRI C. K. CHANDRAPPAN 
(Cannanore): Mr. Chairman, Sir, I 
would like to draw the attention of

or three days, a strike is going on. 
They came to meet the Health Minis­
ter demanding that their demands 
should be conceded. Their demands 
are quite just. They demand that 
their stipend should be enhanced 
from Rs. 300 to Rs. 500; they want 
facility for all those students who 
pass out of the medical colleges to be 
given the job of House Surgeon in 
Delhi hospitals. Their another de­
mand is for a higher percentage of 
students who pass out from the medi­
cal colleges in Delhi to go to the All 
India Institute of Medical Sciences for 
post-graduate studies. Lastly, they 
want better hostel facilities and things 
like that.

I do not think anybody will say 
that their demands are unjust or 
unreasonable. But I am surprised to 
see that the Health Minister, in spite 
of all his talk about socialism and 
friendship with the people, refused 
to meet their deputation. I would 
request you. Sir, to direct the Minister 
to make a statement on this matter. 
I would also request the Minister to 
intervene in the matter and settle it 
amicably

(iii) R eported d ecisio n  or B a n a r a s  
H in d u  U n iv e r s it y  t o  t e r m in a t e  ser-  
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( iv )  P rice of P addy

13.40 hrs.

SHRI K. MAYATHEVAR (Din- 
digul): Mr. Chairman, Sir, the wheat 
price had been raised on many occa­
sions by the Central Government. 
Even a few weeks ago, the price odC 
wheat was further raised from Rs. 110 
to Rs. 112.50 per quintal. The price 
ot paddy was not at all raised for 
the past many years in spite of the 
consistent and the continuous demand 
made by the Government of Tamil 
Nadu, specifically speaking and the 
Chief Minister of Tamil Nadu and the

southern rice growing states. As a 
result of which, the rice growing 
States are incurring heavy losses by 
paying a higher price for paddy from 
their own pocket- For instance, the 
Tamil Nadu Government ig paying 
Rs. 95 per quintal irrespective of the 
amount fixed by the Centre, that is, a 
sum of Rs. 77 only, which may conse­
quently result into irreparable loss to 
the paddy growing States' exchequer, 
and in due course, the paddy produc­
tion itself may be affected seriously, 
due to this discriminatory policy fol­
lowed by the Central Government in 
respect of the price of wheat vis-a-vis 
rice.

As compared with rice, it would 
appear that wheat enjoys both the 
price subsidy and an input subsidy. 
Under the circumstances, the Central 
Government is called upon and re­
quested on behalf of the Tamil Nadu 
and the paddy growing States of the 
South and the rest of the country to 
consider to raise the paddy price and 
subsidy for the same from the Cen­
tral Government for paddy growing 
States.

(v) N e e d  f o r  m o r e  f i n a n c i a l  a s s i s ­
t a n c e  TO CYCLONE AFFECTED PEOPLE OF

Orrisa

SHRI RAMA CHANDRA MALLICK 
(Jajpur); Mr. Chairman, Sir, 1 am 
grateful to you for giving me an 
opportunity and permitting me under 
Rule 377 to mention the following 
matter of urgent public importance 
in the House today. Cyclonic whirl­
wind damaged the properties, houses 
and caused death of 500 persons and 
injury to several hundred others in 
my Parliamentary constituency Jai­
pur, Cuttack in Korai and Danagadi 
Blocks and in Keonjhar district of 
Orissa. The Chief Minister Shri Nil- 
amani Routrey and the Revenue 
Minister Mr. Pr&tap Chandra Mahan- 
ty, the Special Relief Commissioner 
of Orissa and other officials are tour­
ing the affected areas, taking all 
possible help. A central team may 
please be directed to visit the area. 
More financial assistance may please


